IN THE CENIRAL ADMINISTRATIVE TRIGBUNAL,ALLAHABAD BENCH

C.ANo, 48 of 1992

pQKbYadaV o000 f*lppli(:”nt
Us ,
Union of India & Othersee.e Respondents

Hon'ble Mr  Justice U.Cdrivastava,V.C,
Hon'ble Mr, A.B, Gorthi, Member (4)

(BY HonMr ,Justice U.CSrivastava, VC)

After the establishment of a new Post Office in
the village Mehri(Gulzerganj), Jaunpur the post of Extra
Departmental Branch Fostmester was fell vacant. A letterl—
was sent to bhe Bmployment Exchange to sponser the names
of suitable candicates for the appointment on the said post;
and the Employment Exchange sent a list of three candidates
includingzzhnh of the applicant, Thereafter the selection
wg® made and the applicant was selected and éppointed as
Extra Departmental bBranch Postmester vide order dated
12,7.91 and after uncertaking all the formalities he wuas
sent for training for the same. Thereafter the applicant
wa® given the chkrge of the said post on 16,7.91 and since
then he has been continuously working. Abruptly he was T
informed that his services have been terminated on 6.1.92

. Car—— {
and the charge of the said post vas taken over him. :

This led !> him to approach the Tribunal,

2, The responddnts have opposed the applicetion filed
by the applicgnt and have pointed out that one of the
candidates for the said post Smt .Fushpa Devi,represented
the case before the Director,Postal Services,Allahabac
and the DirectorfpostalServices foohd that the said 3mbk.

Pushpa Davi belong to Scheduled Caste Community and



=l
preference was to be given to her, As such the appointment
of the applicant was cancelled and Smt Pushpa Devi uas
appointed on the said post in pursuance of the direction

given by the DirectorgPostal Services,

3. Although various greunds hawe been taken by the
applicant while challenging the said terminmation order,
grou nd” .
#uk one of the/taken by the applicant is that no
opportunity of hearing was giveé to him before passing
the termimation order which is viclative of principles cf
natural justice, BbviocGs8ly Ghenithe applicant was duly
selected and worked for several months the opportunity
of hearing was toc be given to him before terminating his
service, but the same was not done in the instant casse,
Accordingly this application deserves to be alloued and
the termination order dated 6.1.92 is quashed and the
applicant @ill be dcemed to be continuing in service,
However,it will be open for t'e respondents to give an
opportunity of hearing to the applicant and thereafter to
pass the necessary orders . Let it be done within a period

of 3 months from the date o8 commu.dication of this order.

i

— Member (A) Vice-Chairman

No order as to costs .

S

12th May,1992,Allahgbac .

(sph)



